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(Authorised English Translation)
Bill No. 5 of 2018

THE RAJASTHAN LAND LAWS REPEALING BILL, 2018
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
to repeal certain land laws.

Be it enacted by the Rajasthan State Legislature in the
Sixty-ninth Year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Land Laws Repealing Act, 2018.

(2) It shall come into force at once.

2. Repeal of certain land laws.- The land laws specified in
the Schedule are hereby repealed and the provisions of the
Rajasthan General Clauses Act, 1955 (Act No. 18 of 1955) shall
apply to such repeal.
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SCHEDULE
(See section 2)

S. | Year | Act Short title of Acts
No. No.
1 2 3 4
1. 1958 2 | The Rajasthan Revenue Laws (Extension)
Act, 1957
2. 1960 | 30 | The Rajasthan Holdings Consolidation
Operation Validating Act, 1960
3. 1966 | 21 | The Rajasthan Land Revenue
(Amendment and Validation) Act, 1966
4. 1979 6 | The Rajasthan Imposition of Ceiling on

Agricultural Holdings (Amendment and
Validation) Act, 1979




6
STATEMENT OF OBJECTS AND REASONS

The State Government's endeavor to bring reform in the
legal system of the State, to make it more accessible to the
common man and to imbibe the principles of rule of law, has,
inter-alia, began with the review of enactments which are obsolete
and redundant or retention whereof as separate Acts are
unnecessary. In the process 483 laws have already been repealed.

Now, it is found that the Rajasthan Revenue Laws
(Extension) Act, 1957, the Rajasthan Holdings Consolidation
Operation Validation Act, 1960, the Rajasthan Land Revenue
(Amendment and Validation) Act, 1966 and the Rajasthan
Imposition of Ceiling on Agricultural Holdings (Amendment and
Validation) Act, 1979 have served their purposes and retention
thereof on statute book is unnecessary. Therefore it is proposed
that the aforesaid four Acts be also repealed.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

STHAIRTH,
Minister incharge.
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THE RAJASTHAN LAND LAWS REPEALING BILL, 2018
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

to repeal certain land laws.

(To be introduced in the Rajasthan Legislative Assembly)

Prithvi Raj,
Secretary.

(Amra Ram, Minister-Incharge)



